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IN "HE CENTEAL ADMITISTERATIVE TRIZITHAL, JAIPL® ZENIH,

JAIPUR.

o

0., Ho. 713 /92 | Date of
B . BELANI s+ Apnplicant.
VERSUS

UNION OF IHNLIn & QRS Fespondents.

one przasnt on behalf of the acplicant.

oonise bl for the ressondents.
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Hon'lble Mr. Justice D.L. Mehita, Vice-Chairman
Hon'hle: Mr., O.F., Sharma, Admdnistrative lemher

AR ML, ADMINISTRATIVE ~EI3EPR:
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The apmlicant has £ilad thiz O.k, ovraying that t£hs

)

inquiry institutsd against him may e stooped forthwith and

(I.’

the Enquiry Officer may be changed and farth-r that sh
respondents may be restrained from conducting an ingairy

fizca=icn,

Jl
‘.J

under Fole 11 of the Central Civil Servicess (Tlacs
Control and sorezl) Pulaz, 1935 after retirement of the
applicant in respect of matters which are 12 yzars old and
are sub-judicz in courts of law.
resent £or the applizant. Ve have perused the
) ,
bdunlu and hesand the learnsd coanssel for the respondents.
rom fervics i Superanmiation
on 31.5%.,1958, & chargs-shest ander Fuls 14 of the 2C2C0(72a)
Pulzs, 1955 was i2aued o him on c.10,97. Thereaftsyr, Aan
inquiry againat the aprlicant éommenoed'ﬂnJ continasd even

the date of his retivement. 3lso, 3 charge-she2t in

m
t-h
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~

£ lay was £iled against the an~licant on the zams
charges which wvere the subject-matter f the chargs-shest

undzr Enlz 1l of the Cosiona) fales, 1935, on 19

Tribunsl izsazd an interim order staving the inquiry proceedings
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The 3a3id stay

. How coming o the aprlicant's prayerz., it is 3esn that /

0

the inquiry rrocesdings have alrsady kheen stayed. He had




shcould e changed. As and when the respondents resume the
inguiry againat the applicant, they should agpoint another
Enquiry Officzr to condnck the inguiry from the stagje a

the submizsion of the written statemsats of
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. Pulz 9(2)(a) - ubw departmental VrQuE&ﬂluﬁ if instituteld
while the Govar et Servant was in serviece chall a
the Government s3&8rvank, e dearmed to ke

pfoceedinas under Fuls 9 ¢f the Pension Puales and zhall

were cammancad in kthe same mamner as 1€ the Government
gervant had contimed in service. Thus, the procesdings
initisted while the applicant was in zarvice can e continnuzd
even after hiz retiremsnt. The Joound that the chars
pertaing to matterawhiclh are 12 years old iz vagus and no
] caomg lete detailad grounds have hesn glven by the -pylicaJt
why thess mattzra shoald wnot continus to be dealt with Ty
the zfrrezaid chargs-zhes

arn cont e
A nothe circumstan
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